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           IN THE COURT OF THE JUDICIAL MAGISTRATE FIRST CLASS.

Hojai. Nagaon 

                                         CR CASE NO: 384/2013

                                U/S 498(A)/323/406/506 I.P.C. 

                                               SHANKARI SHILL.

.................Complainant.

                   Vs.

                                                     DEEPAK SHILL.

MANOJ SHILL.

BISWAJIT SHILL.

SABITRI SHILL.

MEERA SHILL.

    ................Accused Persons. 

PRESENT: SHARIF UDDIN AHMED PATHAN.

        JMFC. HOJAI.

ADVOCATE FOR THE COMPLAINANT :  Mr. G.Debnath.

ADVOCATE FOR THE ACCUSED :  Mr. U.Ch. Das.

CHARGE EXPLAINED ON : 28/10/13.

EVIDENCE RECORDED ON :  28/10/14, 22/11/13, 03/02/14, 18/02/14, 11/03/14,   
11/06/14, 08/09/14, 18/09/14.

ARGUMENT HEARD ON : 17/10/14.

JUDGMENT DELIVERED ON :  03/11/14.

      JUDGMENT

1. This is a case u/s 498(A)/323/406/506/34 I.P.C filed by the complainant- Shankari Shill 
whereby she has alleged that the accused persons- Deepak Shill, Monoj Shill, Biswajit 
Shill, Sabitri Shill and Meera Shill @ Roy acting in pursuance of their common 
intention had harassed her mentally and physically for money and goods after marriage 
and misappropriated her stridhan articles. 
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2.   The case of the Complainant in brief is that the complainant- Shankari Shill Das was 
married to the accused- Deepak Shill on 18/01/2008 socially as per Hindu rites and Rs 
40,000/- in cash, various gold jewellery and other articles were given to her at the time of 
her marriage and they started to live together at her matrimonial house. She has 
claimed that the accused Deepak acting on the ill-advice of the other accused persons, 
started demanding a colour T.v, godrej almirah and Rs 100,000/- in cash for his utensils 
shop from her. That she informed her family members and her family members gave a 
colour t.v, godrej almirah and Rs 35,000/- in cash to the accused and everything went 
well for a few days. That she gave birth to a female child-Shinjini Shill and after two 
months of her birth, the accused started to harass her again for the remainder of the 
money. That on 01/07/2013, her mother-in-law brought her to her paternal house and 
told her family members that she could return after she was cured of her illness. 
However, the accused came on 19/08/13 and asked for the money and when she pleaded 
inability she was beaten and the accused asked her to come with him immediately or 
else, he would kill her and left. That she alongwith her father, brother and other 
witnesses had gone to the house of the accused on 25/08/13 to get back her stridhan 
articles, but the accused abused and threatened  them and they had to return empty 
handed and later filed the case. 

3. The complainant was examined on oath U/s 200 Cr.P.C and on finding sufficient 
materials against the accused persons U/s 498(A)/323/406/ 506/34 I.P.C, cognizance 
against the accused persons was taken and process was issued. The accused persons 
appeared and were granted bail. Two witnesses were examined before charge and on 
finding sufficient materials, the charge under the aforesaid sections was framed against 
the accused persons and on being read over and explained to the accused persons, they 
pleaded not guilty and claimed trial. The complainant side examined four witnesses in 
total. The accused were examined u/s 313 Cr.P.C wherein, they denied the allegations of 
offences labelled against them. The defence side examined three witnesses in support of 
their case. I have heard arguments on behalf of both sides.

4. On such hearing and after perusal of the complaint petition and evidence on record, the 
following points for determination are framed:    

i. Whether the accused persons acting in pursuance of their common intention 
harassed the complainant mentally and physically after one month of 
marriage to compel her to fulfil his unlawful demands for Rs 100,000/-, colour 
t.v and godrej almirah and whether colour t.v, almirah and Rs 35,000/- was 
paid owing to the harassment and whether afetr she failed to pay the 
remainder, she was deserted on 19.08.2013 and thereby the accused committed 
the offences punishable u/s 498(A)/34 I.P.C? 

ii. Whether the accused persons acting in pursuance of their common intention 
criminally misappropriated the stridhan articles of the complainant and 
thereby committed the offences punishable U/s 406/34 I.P.C?

iii. Whether the accused persons acting in pursuance of their common intention 
assaulted the complainant and voluntarily caused simple hurt to her and 
thereby committed the offences punishable U/s 323/34 I.P.C?
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iv. Whether the accused persons acting in pursuance of their common intention 
criminally intimidated the complainant and her family members and thereby 
committed the offences punishable U/s 506/34 I.P.C?

Discussion, Decisions and Reasons thereof: 

5. Let me first put forth the evidence on record to arrive at a finding on the points for 
determination framed.

6. The complainant- Shankari Shill has been examined as P.W.1. She has stated in her 
deposition that she was married to the accused- Deepak Shill on 18/01/2008 socially as 
per Hindu rites and the following articles were given to her at the time of her marriage: 
i. Rs 55,000/- in cash, ii). One Gold necklace- 1 Bori’ iii) One Gold rattan chur- 1 Bori, 
iv). Gold earring- 5 Ana’, v). Gold Finger ring- 5 Ana’, vi). One one finger ring for the 
groom- 5 Ana’, vii). One gold chain for the groom- 1 bori’, viii). Brass utensils ix). 
Furniture. X). Saree, Sador, Mini Chur and gift items. She has stated that after one 
month of her marriage, the accused- Savitri Shill and Meera Shill assaulted her and that 
all the accused persons asked her to bring Rs 100,000/- from her paternal house for 
purchase of articles for her husband’s utensil shop. She has deposed further that she 
informed her father and brothers and a colour T.V, almirah and Rs 35,000/- in cash was 
given to the accused. She has deposed further that she gave birth to a female child- 
Shinjini Shill who is aged 4 ½ years. The C.W.1 has stated that after the birth of her 
child, she fell ill and a tumour developed in her stomach. She has stated that her mother-
in-law brought her to her paternal house on 01/07/2013 and left telling her to inform 
them after she was cured and then she would be taken back. She has deposed further 
that she was operated upon on 24/07/2013 at Hojai and all the expenses were incurred 
by her father and her husband left her at the hospital and went back. The C.W.1 has 
also stated that on 19/08/2013, her husband came to her paternal house and demanded 
the remaining Rs 65,000/- from her to purchase articles for his shop. That she informed 
her father but he pleaded inability to pay. That she informed her husband about it and 
he asked her to return with him immediately or else he would kill her later on if she 
returned. She has also stated that she was assaulted and her family members let her 
husband go. She has claimed that her matrimonial house was at Bokolia, where she lived 
and the shop is located at Fuloni. She has also claimed that she all her stridhan articles 
excluding the furniture are at her matrimonial house.   

7. During her cross-examination, the C.W.1 has admitted that she used to live both at 
Bokolia and Fuloni. She has also admitted that Meera Shill was married to Bappi Roy of 
Tezpur about 3 ½ years back but has claimed that she lived mostly at Bokolia even after 
marriage. She has also stated that she had informed her neighbours at Bokolia - Gouri 
and Koppa about the harassment. She has also stated that on 19/08/13, her husband 
didnot stay at their house and left on the same day. She has admitted that the money 
receipts of the articles claimed to have been given at the wedding have not been 
submitted in this case; but has stated that the same was given to the accused at the 
wedding. She has denied the suggestion that the accused didnot demand money and 
goods from her and that she was not harassed.
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8. The brother of the complainant- Biplob Shill has been examined as C.W.2. He has stated 
in his deposition that his sister was married to the accused- Deepak Shill on 18/01/2008 
socially as per Hindu rites and Rs 40,000/- in cash, furniture, colour t.v and gold 
jewellery was given to the accused person. He has stated that the problem started after 
two months of marriage and  that the accused persons started harassing his sister 
mentally and physically and that the accused- Deepak started demanding Rs 100,000/- 
from her on the advice of others to buy utensils for his shop. He has stated that Rs 
35,000/- was paid by them and after about ten months of the payment, a female child- 
Shinjini Shill was born to them.  He has deposed further that on 01/07/2013, the mother-
in-law of the complainant brought her home and told them to inform her after she was 
cured. He has deposed that on 24/07/2013 his sister was operated upon at Hojai and all 
the expenses of the operation which is estimate at around Rs 10,000/- was paid by her 
father. He has also claimed that on 19/08/2013, Deepak Shill came to their house and 
demanded Rs 65,000/- from her to purchase the articles for his shop. That her father was 
informed and he pleaded inability to pay. He has stated that on being so informed 
Deepak asked her to go with him immediately and told her that she won’t be taken back 
later on. He has stated that his sister was assaulted by the accused. 

9. During his cross-examination, the C.W.2 has stated that the money receipts of the good 
given at the wedding was sent with the truck containing the goods at the time of the 
delivery of the goods to the accused and that they don’t have it. He has admitted that he 
didnot visit his sister’s house at Bokolia after her wedding prior to the filing of this case. 
The C.W.2 however claimed later that he had visited her house on numerous occasions 
after her wedding. He has admitted that no case has been filed at Bokolia against the 
accused regarding the alleged harassment. He had denied the suggestion that the 
incidents didnot happen and that he has deposed falsely. 

10. The bother of the complainant- Pranab Shill has been examined as C.W.3. The C.W.3 
has deposed that the accused and the complainant were married on 18/01/2008 socially 
as per Hindu rites and that Rs 40,000/- in cash to Manoj Shill, furniture, gold 
ornaments, saree, shawl and gifts received at the wedding was given to her at the time of 
her marriage. He has stated that after about two months of the marriage, the accused 
persons started to demand Rs 100,000/- from her and harassed her mentally and 
physically for it. He has claimed that after about 2-3 months, his father paid Rs 35,000/- 
in cash, colour t.v and godrej almirah to the accused Deepak. He has deposed further 
that everything went well for another 2-3 months and then a female child- Shinjini Shill 
was born to her. That the accused started to harass her again for the remaining amount 
of Rs 65,000/-. He has deposed that his sister fell ill and that she was suffering from 
Appendix. That on 01/07/2013, Savitri Shill brought the complainant back to her 
paternal house and asked them to call her after she was cured. That his sister was 
operated upon on 24/07/2013 at Hojai and the accused Deepak left her at the operation 
theatre and the expenses had to be borne by his father. That on 19/08/2013, the accused 
Deepak came to their house and demanded Rs 65,000/- from them and when she pleaded 
inability to pay, she was beaten and Deepak asked her to return with him immediately 
or else he won’t take her back later and if she returned, he will kill her. That on 
25/08/2013, he alongwith his father, Sukumol Shill, Biplob Shill and Shankari Shill went 
to Bokolia to bring back the complainant’s stridhan articles as they feared their 
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misappropriation. The accused however refused to return the goods and threatened to 
kill them with the aid of terrorists. 

11. During his cross-examination, the C.W.3 has stated that he has seen the accused 
assaulting his sister and also heard about it. He has admitted that no case was filed at 
Bokolia regarding the alleged harassments and the local elders were also not informed. 
He has however denied the suggestion that the incidents didnot happen and that he has 
deposed falsely.  

12. The father of the complainant- Nimai Shill has been examined as C.W.4. The C.W.4 has 
deposed that the accused- Deepak and the complainant were married on 18/01/2008 
socially as per Hindu rites and that the following articles were given to her at the time of 
her marriage: i. Rs 40,000/- in cash ii). One Gold necklace for the bride- 1 Bori’ iii).Two 
Gold bangles- 4 ana iv). One pair Gold earrings- 5 Ana v). One Gold Finger ring- 3 Ana 
vi). One rattan chur- 1 bori vii). One Gold finger ring for the groom- 5 Ana viii). One 
Gold chain for the groom- 1 bori ix). Sofa set, dressing table, tea table, alna, godrej, bed 
x).  Four assam silk sarees, two shawls, xi). Four sacks of gifts received at the wedding 
and utensils etc. Xii). Two Bell metal pots and one Pushpothal. He has deposed that after 
about one month of marriage, the accused- Savitri, Meera, Manoj and Biswajit started 
to demand Rs 100,000/-, godrej and colour t.v from them and the accused Deepak too 
acting on the instigation demanded the money and goods. That after about 1 ½ months 
of the marriage, he gave Rs 35,000/-, godrej and colour t.v to Deepak Shill. That 
everything went well for a few days and the complainant gave birth to a female child 
and after two months of the birth of the child, the accused- Deepak again demanded the 
remaining amount of Rs 65,000/- from Shankari. That they failed to pay and the accused 
harassed her mentally and physically and she fell. That on 01/07/2013, Savitri Shill 
brought the complainant back to her paternal house and asked them to call Deepak 
after she was cured. That his daughter was operated upon on 24/07/2013 at Hojai and 
the accused Deepak left her at the hospital and the expenses had to be borne by him. 
That on 19/08/2013, the accused Deepak came to their house and demanded Rs 65,000/- 
from them and she pleaded inability to pay, she was beaten and Deepak left and didnot 
enquire about her well being after that. That on 25/08/2013, after coming to know about 
the articles being misappropriated, he alongwith his sons- Biplob, Dipankar and Pranab 
and nephew-Sukumol Shill went to Bokolia to bring back the complainant’s stridhan 
articles. The accused however refused to return the goods and threatened to kill them 
with the aid of terrorists.

13. During his cross-examination, the C.W.4 has admitted that the vouchers of the 
purchased goods have not been filed by them alongwith the case and has claimed that 
the vouchers were handed over at the time of marriage as the vehicles are checked if 
they enter Karbi Anglong without vouchers. The C.W.4 has stated that when the 
demand was made and his daughter harassed, he visited the house of the accused and 
also spoke to Sukomol and Nirmol who are maternal uncles of the accused- Dipak. He 
has also stated that Sukomol Shill had come to their house after filing of this case. He 
has also claimed that the accused were informed after his daughter was cured. But they 
didnot come to take her back.
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14. Karuna Basumotary, who was the landlord of the accused –Deepak at Fuloni has been 
examined as D.W.1. He has stated in his deposition that the accused Deepak stayed in his 
house at Fuloni from the year 2010 till December 2013. He has stated that he never saw 
any fight between the complainant and the accused- Deepak at Fuloni. He has stated 
that none of the family members of Deepak visited his house at Fuloni. 

15. During his cross-examination, the D.W.1 has stated that he was informed by Deepak 
about the fight between him and his wife about 1 ½ years back. He has denied the 
suggestion that as he is on good terms with the accused- Deepak, he has deposed falsely. 

16. Janardhan Rongpi, who is the Headmaster of the Pilgrim English Academy School at 
Fuloni where the complainant’s daughter studied, has been examined as D.W.2. He has 
claimed that the complainant’s daughter used to study in his school. He has pleaded 
ignorance about any fights between the complainant and the accused- Deepak. 

17. During his cross-examination, the D.W.2 has admitted that he has not brought the 
admission register of the school in which Shinjini studied on the day of his deposition. 
He has denied the suggestion that as he is on good terms with the accused- Deepak, he 
has deposed falsely. 

18.  The accused-Deepak Shill has been examined as D.W.3. He has deposed that he lived 
with his wife-Shankari at Bokolia for about 1 ½ years after which, he shifter to Fuloni as 
she didnot work properly in the joint family and used to have problems with his family 
members and further that after he shifted to Fuloni, he has severed all ties with his 
family members. He has deposed that in July 213, his father-in-law brought Shankari 
and Shinjini to his house during the latter’s summer vacation. He has also stated that he 
was present when his wife was operated upon at Hojai in july 2013 and that he paid all 
the medical expenses and returned to Fuloni after she was released after 4-5 days of the 
operation. He has deposed further that on 18/08/13, he came back to his matrimonial 
house to bring back his wife, but his mother-in-law told that she was not yet cured and 
needed further three months of rest and he returned home. He has claimed further that 
he had sent his uncle- Nirmal Shill to bring back his wife. But he was sent back on the 
assurance that Shankari and his daughter would be brought to Fuloni. However they 
didnot return and later filed this case. He has denied possessing any stridhan articles of 
the complainant. 

19. During his cross-examination, the D.W.3 has stated that the complainant side didnot 
give any articles to him or the complainant at the time of marriage. He has stated that 
the admission and discharge slips and vouchers of the medical bills are in the custody of 
his father-in-law and he has failed to submit the same.  He has denied the suggestion 
that he never demanded any money or goods from the complainant and didnot harass 
her for it and no money or goods were ever given to him.

20.  From the evidence recorded above, it is seen that the complainant has examined three 
witnesses in support of her case apart from her own evidence. The deposition of the 
complainant is however of utmost importance as she had to bear the brunt of the alleged 
harassment for money and goods from her husband and his family members. The other 
three witnesses examined by her are her father and brothers and they derived their 
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information about alleged demands for money and harassment from the complainant 
after her marriage was solemnized on 18/01/2008. The place of incident is the 
matrimonial house of the complainant at Bokolia and Fuloni and a part of it also 
happened at Hojai. There are no independent witnesses to the incident that happened at 
Bokolia and Fuloni as none have been examined. Though the complainant mentions the 
name of two persons who lived in the neighbourhood at Bokolia- Gouri and Koppa 
whom she had intimated about the alleged harassment. The two persons have not been 
examined in support of the case of the complainant and in such a scenario, the claims of 
harassment couldnot be verified from independent sources. 

21. Now coming back to the evidence of the complainant, the complainant has stated that 
after about one month of marriage, Savitri Shill and Meera Shill assaulted her and all 
the accused asked her to bring Rs 100,000/- from her paternal house. It is a very 
generalised claim of the demands being made by the accused. No specific demand or 
imputation of harassment is attributed to any of the accused. She doesnot even mention 
of any single instance of harassment after the one particular incident where she was 
allegedly assaulted by Meera and Savitri and the accused demanded money from her. 
After the alleged beating and demands, the C.W.1 has directly claimed that her father 
and brothers on being informed immediately paid Rs 35,000/, colour t.v and godrej 
almirah to the accused. There is no mention of any incidents of harassment even after 
that. The C.W.1 next claims that she fell ill after the birth of her child and was brought 
back to her paternal house at Hojai by her mother-in-law on 01/07/13; where she was 
operated upon on 24/07/13. Even till this date there is no mention of harassment by the 
accused persons. The next important date is 19/08/2013, when the complainant’s 
husband- Deepak Shill came to her paternal house and demanded the remaining amount 
of Rs 65,000/-. Here she has claimed that when she pleaded inability to pay, she was 
beaten by Deepak and the accused asked her to return with him then, failing which she 
shall not be allowed to return later and went away. After this the complainant never 
cohabited with the accused and as such neither any further instance of harassment is 
possible nor is it claimed by the complainant. Now if the primary evidence of the 
complainant is evaluated, it is evident that she has not mentioned of any harassment by 
her husband and other accused persons. There are allegedly two incidents of beating of 
the complainant- one after about one month of marriage by Meera Shill and Savitri 
Shill and another on 19/08/2013. The two incidents are separated by about more than 
five years given that the marriage was solemnized on 18/01/2008. There is no allegation 
of harassment in between these two incidents by the complainant, even though a 
considerable period of five years has elapsed till then. The essence of the offence u/s 498 
(A) I.P.C is harassment of the victim/wife with an intention to compel her or her family 
members to fulfil any unlawful demands for money and goods. However, in this case 
there is no such assertion of harassment by the complainant; only two isolated incidents 
have been attributed to the accused persons towards fulfilment of their demands and 
both the incidents are separated by a gap of five years. What happened in the 
intermediate period has not been specified by the complainant. She continued to live 
with the accused persons even after the alleged demand after one month of marriage 
and part payment of it and gave birth to a female child who is aged 4 ½ years now. She 
has claimed that she fell ill after the birth of her child and was brought home by her 

Sharif Uddin Ahmed Pathan.                                    CR- 384/13

Judicial Magistrate First Class.
Hojai.



8

mother-in-law. But again the gap between the birth of her child and her being brought 
home is again about four years and if her claims are to be accepted as true, it would 
imply she lived at her matrimonial house with the ailment for about four years before 
being finally brought home. But even then, no medical neglect has been claimed against 
her husband and his family members. The primary evidence of the complainant itself 
lacks the essential ingredients of the offences as contemplated u/s 498(A) I.P.C as no 
harassment is evident from her evidence. There are claims of only two isolated incidents 
in the span of their five years of marital life and the same cannot be held to have 
constituted harassment within the meaning of section 498(A) I.P.C. Mere cruelty or 
mere demand for property etc is not cruelty. It is only when harassment is shown to 
have been caused for the purpose of coercing a woman to meet demands that it amounts 
to cruelty which has been made punishable under Section 498(A) I.P.C and the same is 
missing in this case. Even the claims of payment of money, colour t.v and godrej almirah 
after two months of marriage are not supported by any documentary proof. The 
complainant side have neither produced any documentary proof in support of the 
purchase of the goods and no independent witness to affirm the delivery in his presence.  

22.   The complainant has stated in her evidence that the accused started to make the 
demands for money and other goods after about one month of marriage. She has stated 
that she had informed her parents and brothers about the demand for money and goods 
and part of which was met. The complainant’s father and brothers have however not 
stated in their evidence that they ever discussed about the demands for money and goods 
and harassment meted out to the complainant with her husband- Deepak Das. Now this 
is somewhat strange and hard to fathom. If the complainant was indeed harassed for 
money and goods as claimed for her, the natural reaction of her parents and brothers 
would definitely be a dialogue with the husband of the complainant who was the 
principal tormentor according to the complainant. The P.W.4 Nitai Shill has claimed 
that he had informed the maternal uncles of the accused Deepak- Sukumol Shill and 
Nirmol Shill about the demands and harassment. But the two persons have not been 
examined by the complainant to prove any such claims. It is but natural for the elders of 
the family to try and settle such matters amicably through proper dialogue involving 
elders on both sides but no such efforts have been seen from the complainant’s side 
which considered in the light of the fact that the complainant cohabited with the 
accused- Deepak for a period of five years and yet no discussion or meeting ever took 
place to defuse the simmering dispute arising out of the alleged demands for money and 
harassment is something which is unusual. 

23.   Now coming back to the claims of alleged harassment none of witnesses apart from the 
complainant herself, has been witness to any incident of harassment of the complainant 
by the accused person and they have derived their information from the complainant. 
The only witness who has claimed to be a witness to the alleged harassment is C.W.3- 
Paresh Shill. He has however not stated as to when and where he saw the accused 
harassing his sister and the same is not corroborated by his sister herself. None of the 
other witnesses have been able to depose about any incidents of harassment by the 
accused persons which they witnessed. Moreover, the D.W.1- Karuna Basumatary in 
whose the complainant and the accused-Deepak lived at Fuloni has stated that he never 
heard of or saw any instance of fighting between them. Thus the entire claim of physical 
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and mental harassment of the complainant for money and goods and also intimidation 
by the accused is not backed by sufficient evidence.  No medical evidence to prove any 
sort of injury inflicted on the complainant by the accused is also available in the record.  

24. On the question of the stridhan articles, the Complainant and her witnesses have 
claimed that the complainant was given a lot of gold jewellery and other articles at the 
wedding. The complainant has not filed any documentary proof in support of the claim. 
The Complainant and her father have claimed that the cash memos were handed over to 
the accused at the time of the wedding. However, the owner of the shops from where the 
articles were purchased or jewellery shop, in which the jewellery was made have not 
been examined to support the claim nor have the carbon copies of the same been 
obtained to prove the claim. Normally a shopkeeper maintains carbon copies of the cash 
memos delivered by him to the customers and even maintains books of accounts. None 
have been produced. Mere words of mouth without any proof in this regard cannot be 
acted upon to hold delivery of jewellery and other goods as claimed.  Thus, it is seen that 
the complainant has failed to prove the claims of delivery of the stridhan articles by the 
complainant and their misappropriation by the accused persons. 

25. In view of the above discussion, keeping in mind the inconsistencies in the evidence of 
the C.Ws and the lack of sufficient materials against the accused persons in the primary 
evidence of the complainant, the points for determination are decided in favour of the 
accused persons. The complainant has failed to prove her case against the accused 
persons and the accused are accordingly acquitted of the allegations of offences labelled 
against them u/s 498(A)/406/506/323 I.P.C.

26. As the complainant has failed to prove the handing over of the stridhan articles to the 
accused and their misappropriation as claimed by her in the trial, the articles which 
were seized vide the order of this Court shall be returned to the accused persons. 

27. The bail-bonds executed in favour of the accused are extended for a further period of six 
months from this date.

28. The case is disposed of on contest.    

29. Given under my hand and seal of this Court on the 03rd Day of November, 2014 at 
Shankardev Nagar, Hojai. Assam.

      Sharif Uddin Ahmed Pathan.

      Judicial Magistrate First Class.

       Hojai.
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APPENDIX

COMPLAINANT’S EXHIBITS:

1. Ext-1 : Complaint Petition.

2. Ext-1(1)(2)(3) : Signature of the Complainant.

DEFENCE EXHIBITS

1. Ext-A  : Fee Register of Shinjini Shill.

2. Ext-B  : Progress Report of Shinjini Shill.

3. Ext-C  : Identity Card of Shinjini Shill.

COMPLAINANT’S WITNESSES

1. Shankari Shill.

2. Biplob Shill.

3. Pranab Shill.

4. Nitai Shill.

DEFENCE WITNESSES

1. Karuna Basumatary.

2. Janardhan Rongpi.

3. Deepak Shill.
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